
IN THE COURT OF SHRI ANIL ANTIL; ASJ 04, PHC,  NEW
DELHI

Bail Application No.   1916/2021  
FIR No. 152/2021
PS : Connaught Place            
u/s : 188/269/270/153-A/120-B/34  IPC
            & 3 Epidemic Diseases Act & 51(B) DM Act.
State Vs. Sushil Kumar Tiwari    

23.09.2021    

  File taken up today on an application as filed u/s 439

Cr.P.C on behalf of applicant/accused  Sushil Kumar Tiwari

for seeking regular bail, which is fixed for today.

Present: Sh.  S.K.  Kain,  Additional  PP  for  the  State

alongwith IO  SI Ramkesh Meena.

    Sh.  Rajiv  Kumar  and  Mr.  Jyoti  Mishra,  learned

counsels for the applicant/accused Sushil Kumar Tiwari.

        Pleadings are complete. 

        Arguments heard and record perused. 

1. By virtue of  this order, I shall dispose of an application filed

on behalf of the  applicant/accused Sushil Kumar Tiwari for grant of

regular bail.  

2. It  was   argued  by  learned  counsel  for  the

applicant/accused that  applicant is law abiding citizen of India ; has



deep roots in society, belongs  to a respectable family ; has clean

antecedents ; has two kids and one wife to support ; mother has

expired recently and he  has been falsely implicated in the present

case with ulterior motive in connivance of local police.

3. Learned counsel for the applicant/accused further argued

that  applicant/accused  was  arrested  from  Lucknow,  UP  on

20.08.2021  and  since  then  he  is  in  Judicial  custody  ;  the

investigation  qua  him  is   complete  ;  he  is  not  required  for  any

custodial interrogation and no useful purpose would  be served by

keeping him behind the bars. 

4 Nextly,  learned counsel for the applicant/accused argued

that as per the contents of the alleged FIR, all the offences alleged

against the applicant/accused are bailable in nature except offence

punishable under  Section 153-A  IPC ;   and there is  nothing on

record to show that  there was intention of  the applicant  to  harm

peace and tranquility  between two different  groups  of  society  by

delivering hatred or inflammatory speech or passing objectionable

slogans and interviews to media/reporters.

5. Nextly, it was argued by learned counsel for the accused

that  the  most of the evidence as prosecution is allegedly relying  is

in possession of the public domain ;  nothing has to be recovered

from his possession or at his instance ;  there is no chance of his

absconding of fleeing from justice or influencing or threatening the

prosecution  witnesses  and  he  shall  be  abide  by  any  term  and

condition(s), if imposed, while granting him bail and/or undertakes to



join the investigation as and when required or directed to do so by

the  IO/SHO/arresting  officer  or  any  other  office  related  to  the

investigation of the present case.     

6. Learned  counsel  for  the  applicant/accused  further

submitted that  the viral video of alleged incident is edited record

prepared intentionally and deliberately by the prosecution to falsely

book the applicant and other persons to strengthen their stand and

it is further argued that the veracity and authenticity of the alleged

incriminating video and its transcript copy produced before the court

can only be adjudicated  at the time of trial of the case,  which is too

far to resume in near future.  

7. In  support  of  his  contentions  learned  counsel  for  the

applicant / accused  has relied upon the the judgment of  Arnesh

Kumar Vs. State of Bihar & Anr. 2014(8) SCC 273  to state that no

notice  under  Section  41-A of  the  Cr.P.C  was  served  upon  the

accused before apprehending him and his further detention is illegal.

8. Per contra the  bail application is strongly opposed by the

learned Addl. PP for the State alongwith the IO.

9.   It  was strongly  argued that  investigation is  at  nascent

stage ; that there are specific allegations qua him and as per the

investigation carried out so far it appears that the ingredients of the

offence  u/s  153A IPC  are  complete  and   made  out  against  the

applicant/accused ; that he is chief of the organization known by the

name  Hindu  Army  ;  that  the  video  clips  clearly  reflect  that

applicant  /accused  is  seen  delivering  the  hatred/inflammatory



speech  ;   the  bail  application  of  similarly  placed  of  co-accused

persons have been dismissed and some of them have approached

the  Hon’ble High Court of Delhi for seeking bail and the same are

pending adjudication.

10.          Learned Addl. PP with IO submitted that after viewing the

video clippings and listening to interviews telecasted by the news

channel  on  media,  it  is  apparent  that  objectionable  slogans  and

hatred/inflammatory  speeches   were  delivered  by  the  applicant/

accused against  a  particular  community  in  a  very  clever  manner

through  a well  hatched conspiracy. 

11. It  was  further  argued  by  learned  Addl.  PP  that

applicant/accused Sushil Kumar Tiwari  is a Chief of Hindu Army,

he reached at the spot i.e. Jantar Mantar alongwith his  supporters

on  08.08.2021,  joined  the  protest  with  other  persons  already

gathered  there  belonging  to  various  Hindu  Outfis,   knowing  the

intent  and  the  object  of  the  congregation  and  the  fact  that  no

permission was granted to them to take out the protest in pursuance

to  the guidelines issued by Ministry of Health in view of pandemic

situation of Covid 19. 

12.  It  was  urged  by  learned  Addl.  P.P  for  the  State  that

applicant/accused with his associates conspired to use the platform

to create communal disharmony and to give communal colours to

their illegal designs and  they all committed the offences as alleged ;

that they persuaded the youth of our society to join the protest and

propagate against a particular community.



13. It  is  further  argued  that  applicant/accused  has  not

cooperated the police during investigation ; he  has intentionally and

deliberately not provided his mobile phone  to the police  which is a

vital  piece  of  evidence  for  the  purpose  of  thorough  and  fair

investigation of the matter ; that the plea of the applicant that mobile

phone has been misplaced shows his intentions, mis conduct and

non-co-operation  ;  and   release  of  the  applicant/accused  at  this

stage of the case  will stall the independent and fair investigation of

the matter.

14. Heard and available record perused.

15. The  Hon'ble Supreme Court of India in Rajesh Kumar @

Polia & Anrs Vs. State   Criminal Appeal no. 1843 of 2019 rising out

of  SLP ( Crl.) No. 6339  of 2019 has held :

“The determination of whether  a case is fit for the grant of

bail involves the balancing of numerous factors, among which the

nature of the offence, the severity of the punishment and a prima

facie view of the involvement of accused are important. No straight

jacket formula exists for courts to assess an application for the grant

of rejection of bail. At this stage of assessing whether a case is fit for

the grant of bail, the court is not required to enter into a detailed

analysis of the evidence on record to establish beyond reasonable

doubt the commission  of the crime by the accused. This is a matter

for trial. 

However, the court is required to examine whether there is

a prima facie or reasonable ground to believe that the accused had



committed  the  offence  and  on  a  balance  of  the  considerations

involved  the  continued  custody  of  the  accused  sub-serves  the

purpose of  the criminal justice system”.  

16. The Video Clip  and transcript  qua the applicant/accused

furnished before  the  court  are  explicitly  infested  with   communal

overtures having tendency to incite communal hatred, disharmony

and  ill-will  between  other  section  of  the  community.  In  fact,  the

applicant/ accused has not even specifically disputed his identity in

the alleged clip,  and the applicability  of  Section 153A IPC to the

case of  the applicant.   The allegations are serious in nature,  the

offence  alleged  is  also  no  less  severe  then  the  nature  of  the

accusations.  

17. Further,   investigation  is  at  crucial  juncture  ;  number  of

persons are yet  to  be identified and interrogated ;  the identity  of

some of  the witnesses is yet  to be ascertained ;  and also,  other

witnesses are yet to be examined ; and taking note of the stature of

the  present  applicant,  his  conduct  and  overtones  of  his  speech,

there is a strong possibility of him interfering in the investigation of

the  case  and/  or  influencing  and  threatening  the  witnesses,  if

enlarged on bail at this stage. 

18. Thus, in totality of facts and circumstances,  no grounds for

bail  is  made  out  at  this  juncture.   The  application  of  applicant/

accused Sushil Kumar Tiwari  u/s 439 Cr.P.C stands disposed off

as DISMISSED.    

19. Needless to say that any observations made herein above



while  disposing  of  the  bail  application  of  accused  shall  not

tantamount to expression on the  merits of the case. 

20. Ordered Accordingly.  

21. Copy of order be sent to all the concerned parties/ or their

respective  learned counsels and IO through electronic mode. 

22. In addition copy of order be given dasti, as per rules. 

23.       The order be also uploaded on the official website of

the court.             

(Anil Antil)
    ASJ04/NDD/PHC/ND

23.09.2021.



IN THE COURT OF SHRI ANIL ANTIL; ASJ 04, PHC,  NEW
DELHI

SC No.    44/2021
FIR No.   431/2020
PS:          Delhi Cantt. 
State Vs. Harit Dixit & Ors.  

23.09.2021

File taken up today on an application as filed on behalf

of  the  applicant/accused  Harit  Dixit  u/s  439  Cr.P.C  for  grant  of

regular bail, which is fixed for today. 

Present: Sh. S.K.Kain, learned Additional PP for the State.

Ms.  Prerna,  Complainant with  Sh.  Pramod  Srivastava,

learned advocate through VC. 

Sh.  Amit  Sharma,  learned  Senior  counsel  alongwith

Sh.Sanjeev  Malik  and  Ms.  Shivani  Mehta,  learned  counsels  for  the

applicant/accused Harit Dixit.

. By virtue of  this order, I shall dispose of an application filed

on behalf of the  applicant/accused Harit Dixit for grant of regular

bail.  

2. It  was   argued  by  learned  Senior  counsel  for  the

applicant/accused that  applicant is law abiding citizen of India is a

man  of  young  age  ;  has  deep  roots  in  society,  belongs   to  a

respectable family ; has clean antecedents ; has one minor daughter

and old aged parents to support for their livelihood   and he  has



been  falsely  implicated  in  the  present  case  by  his  in-laws  with

ulterior motive in connivance of local police.

3. Learned counsel for the applicant/accused further argued that

applicant/accused was married with the  deceased Namrata Sharma

according to Hindu rites and ceremony on 25.02.2019 ; that there

was a Bhandara in their family on 23.10.2020, all the relatives and

neighbours were there,  deceased was upset and went to take rest

to her room and unfortunately  committed suicide.

It  is  further  argued that   as  per  the contents  of  the FIR or

statement of witnesses recorded by the police till date, no offence

under section 304B IPC is  made out against the present applicant ;

none of the witness has stated that the deceased was harassed qua

dowry  soon before her death; the essential ingredients to make the

offence u/s 304B IPC are completely  missing in the facts of  the

present case. 

It is further argued that complainant, her mother and two other

friends/known of  the deceased cited as witnesses in  the present

case were also traversed during the course of arguments in support

of his submissions qua the non applicability of Section 304B IPC. 

Further it is submitted that applicant/accused was arrested by

the  Police  after  the  registration  of  the  present  case  FIR  on

25.10.2020 and was released on interim bail  for the  purpose of

surgery of his father vide order dated 10.03.2021 and till then he is

on interim bail in view of the guidelines issued by the High Power

Committee of  Hon’ble  High Court  of  Delhi  and Hon’ble  Supreme



Court.  

Learned counsel  further  urged that  during the period of  his

interim bail he had not misused the liberty of interim bail granted to

him and had not approached complainant or any other prosecution

witness to influence or threaten them.

Nextly it is argued that charge sheet has already been filed,

investigation qua him is complete and no useful purpose would be

served by keeping him behind the bars. 

Per  Contra,  the  bail  application  is  opposed by  the  learned

Addl. PP for the State submitting that there are serious allegations

against the applicant/accused, that the applicant/ accused alongwith

his family  members inflicted cruelty  upon the deceased with the

intention to claim more dowry, and the deceased was also harassed

by her in laws including the applicant/husband which finally led to

the unfortunate incident, and the deceased was forced to take the

drastic step. 

It is further stated that matter is at preliminary stage of trial,

charges are yet to be framed, public witnesses and complainant are

yet to be examined and if he released on regular bail at this stage of

the case, there are also apprehensions that applicant/accused may

hamper the evidence or influence the prosecution witnesses.  

On the other hand,  learned  counsel for the complainant  is

present  alongwith  complainant  and  her  mother  through  V/C  and

voluntarily  submits  that  complainant  has  no  objection  if  the

applicant/accused is granted regular bail.



The  undersigned  also  interacted  personally  with  the

complainant  and  her  mother,  they  were  also  asked  about  any

pressure, coercion or influence upon them qua their statement that

they have no objection if the  applicant is granted regular bail.  Both

of them specifically stated that they are making such statement with

their own free will, without any pressure, threat, or duress.  It was

also stated that during the interregnum period of interim bail, or even

prior to that, the applicant/accused has not tried to approach them or

influence them in any manner.   

Heard and record perused. 

 In  totality of the facts and circumstances and taking note of

the  custody  period  and  the  fact  that  there  are  no  allegations  of

influencing  the  witnesses  or  tampering  the  evidence  during  his

interim  bail  period,  and  also  the  statements  made  by  the

complainant and her counsel, I am of the opiniion that it is a fit case

where  accused  can  be  enlarged  on  regular  bail.   Accordingly,

accused Harit  Dixt  is  admitted to regular  bail  on his  furnishing a

personal bond in the sum of Rs. 30,000/- with one local surety of the

like amount subject to the following conditions :- 

1) that he shall appear regularly without fail before the trial court

whenever the matter is listed for hearing ;

2) that  he  shall  not  approach/or  influence  the  complainant/her

family members and other prosecution witnesses in any manner ;

3) that  he  shall  furnish  his  mobile  number  or  permanent

residential address to the IO, or in case of any change will inform



accordingly to the IO as well as to the Court ;

Accordingly, application stands disposed off as ALLOWED. 

Order  be  uploaded  on  the  official  website  of  Distt.

Courts.

(Anil Antil)
    ASJ-04/NDD/PHC/ND

23.09.2021



Ct C No.       45/2019
BSES  Vs   Sanju @ Nandu

23.09.2021 

Matter taken up today  as on previous date of hearing

i.e.  on 18.05.2021, no physical or virtual hearing took place in view

of the directions of the Hon'ble High Court of Delhi and matter was

adjourned enbloc for today.

Present : Sh. Aslam Ahmed, learned counsel for the complainant.

No witness is present today. 

Adjournment  is  prayed  by  the  learned  counsel  for  the

complainant submitting that AR of the complainant is out of Station today. 

In the interest of justice, one more last and final opportunity

granted  to  the  complainant  to  lead  pre  summoning  evidence  on  the

NDOH. 

Re notify for pre summoning evidence on 19.01.2022.

Order be uploaded on official website of Distt. Courts.  

(Anil Antil)
    ASJ-04/NDD/PHC/ND

23.09.2021



Ct C No.       46/2019
BSES  Vs     Pappu & Anr 

23.09.2021 

Matter taken up today  as on previous date of hearing

i.e.  on 18.05.2021, no physical or virtual hearing took place in view

of the directions of the Hon'ble High Court of Delhi and matter was

adjourned enbloc for today.

Present : Sh. Aslam Ahmed, learned counsel for the complainant.

No witness is present today. 

Adjournment  is  prayed  by  the  learned  counsel  for  the

complainant submitting that AR of the complainant is out of Station today. 

In the interest of justice, one more last and final opportunity

granted  to  the  complainant  to  lead  pre  summoning  evidence  on  the

NDOH. 

Re notify for pre summoning evidence on 19.01.2022.

Order be uploaded on official website of Distt. Courts.  

(Anil Antil)
    ASJ-04/NDD/PHC/ND

23.09.2021



Ct C No.       18/2020
BSES  Vs     Dharmender Singh & Ors 

23.09.2021 

Matter taken up today  as on previous date of hearing

i.e.  on 18.05.2021, no physical or virtual hearing took place in view

of the directions of the Hon'ble High Court of Delhi and matter was

adjourned enbloc for today.

Present : Sh. Aslam Ahmed, learned counsel for the complainant.

No witness is present today. 

Adjournment  is  prayed  by  the  learned  counsel  for  the

complainant submitting that AR of the complainant is out of Station today. 

In the interest of justice, one more last and final opportunity

granted  to  the  complainant  to  lead  pre  summoning  evidence  on  the

NDOH. 

Re notify for pre summoning evidence on 19.01.2022.

Order be uploaded on official website of Distt. Courts.  

(Anil Antil)
    ASJ-04/NDD/PHC/ND

23.09.2021



SC No.   418/2017
FIR No.  42/2017
PS:         Special Cell   
State Vs. Nand Kishore Joshi   

23.09.2021 

Matter taken up today  as on previous date of hearing i.e.  on

19.05.2021, no physical or virtual hearing took place in view of the

directions  of  the  Hon'ble  High  Court  of  Delhi  and  matter  was

adjourned enbloc for today.

Present: Sh. S.K.Kain, learned Additional PP for the State.

Accused  on  Court  bail  with  Sh.  Avtar  Singh,  learned

advocate.  

In view of the directions issued by the Hon'ble High Court of

Delhi,   vide   notification   dated   28.06.2021,   the   matter   is   adjourned   for

today. 

Be put up for PE on 28.02.2022.

Prosecution   witnesses,   in   terms   of   previous   orders

dated 17.02.2021,   with IO and MHCM with case property, if any,

be summoned for the next date, in case the physical hearing of the

courts is resumed and the witnesses are permitted to be examined.

Order be uploaded on official website of Distt. Courts  

(Anil Antil)
    ASJ-04/NDD/PHC/ND

23.09.2021



SC No.   339/2017
FIR No.  762/2014
PS:         Vasant Kunj (N)   
State Vs. Bittoo & Narender   

23.09.2021 

Matter taken up today  as on previous date of hearing i.e.  on

19.05.2021, no physical or virtual hearing took place in view of the

directions  of  the  Hon'ble  High  Court  of  Delhi  and  matter  was

adjourned enbloc for today.

Present: Sh. S.K.Kain, learned Additional PP for the State.

Both the accused persons are present on bail with learned

counsel Sh. Sanjay Kumar Advocate. 

PW  Insp.  Sandeep  is  present  and  submits  that  he  has

already been examined and his role was confined to filing of charge sheet

only.  The  entire  investigation  of  the  case  was  conducted  by  other

investigation officer namely SI Sandeep Mann. 

In view of submissions so made, PW Insp. Sandeep Present

today is discharged as already examined, his name be deleted from the

list of witnesses remains to be examined. 

Process issued to another witness Ct. Sushil received back

with the report he is in J.C in case FIR no. 150/2021 u/s 498A/304B IPC,

hence, not present. 

 No other witness is present today. 

In view of the directions issued by the Hon'ble High Court of

Delhi,   vide   notification   dated   28.06.2021,   the   matter   is   adjourned   for



today. 

Be put up for PE on 25.02.2022.

Prosecution  witnesses,   in   terms  of   previous  orders,

with IO and MHCM with case property, if any, be summoned for

the next date, in case the physical hearing of the courts is resumed

and the witnesses are permitted to be examined. 

Order be uploaded on official website of Distt. Courts  

(Anil Antil)
    ASJ-04/NDD/PHC/ND

23.09.2021



Ct C No.       19/2020
BSES  Vs     Suraj Prakash & Anrs. 

23.09.2021 
Matter taken up today  as on previous date of hearing

i.e.  on 19.05.2021, no physical or virtual hearing took place in view

of the directions of the Hon'ble High Court of Delhi and matter was

adjourned enbloc for today.

Present : Sh. S.S. Mittal and Sh. Aslam Ahmed, learned counsels for

the complainant.

Ms. Roma Bhagat and Ms. Rohini Vig, learned counsels on

behalf of the accused persons. 

An application seeking exemption on behalf of accused no.1.

Suraj Parkash moved, heard and allowed for today only through counsel,

in view of submissions made by learned counsel.  

Learned counsel undertakes to file vakalatnama on or before

the NDOH. 

It is  also submitted that co accused Raj Shekhar had already

expired. However, death certificate of accused not filed today. Learned

counsel is directed to file the same on record on or before the NDOH. 

At the same time, Complainant is also directed to conduct

inquiry and file verification report qua the death of accused no. 2 on or

before the NDOH. 

Re notify for further proceedings on 09.02.2022.

Order be uploaded on official website of Distt. Courts.  

(Anil Antil)
    ASJ-04/NDD/PHC/ND

23.09.2021



Ct C No.       20/2020
BSES  Vs     Arvind 

23.09.2021 

Matter taken up today  as on previous date of hearing

i.e.  on 19.05.2021, no physical or virtual hearing took place in view

of the directions of the Hon'ble High Court of Delhi and matter was

adjourned enbloc for today.

Present : Sh.S.S.Mittal and Sh. Aslam Ahmed, learned counsels for the

complainant.

None for accused. 

Ordinary process received back unserved with the report no

such person resides at the given address.

Learned counsel for the complainant is not aware about the

process received by them dasti for its execution. 

        In the interest of justice, one more last and final opportunity is

granted to the complainant to take steps for the service of the accused in

terms of previous orders. And/or furnish fresh address of accused within

two weeks, if any and take steps for service thereafter. It is made clear

that non compliance of the orders would be viewed seriously. 

Re notify for  appearance of the accused on 09.02.2022.

Order be uploaded on official website of Distt. Courts.  

(Anil Antil)
    ASJ-04/NDD/PHC/ND

23.09.2021



Ct C No.      193/2019
BSES  Vs     Ashok 

23.09.2021 

Matter taken up today  as on previous date of hearing

i.e.  on 19.05.2021, no physical or virtual hearing took place in view

of the directions of the Hon'ble High Court of Delhi and matter was

adjourned enbloc for today.

Present : Sh.S.S.Mittal and Sh. Aslam Ahmed, learned counsels for the

complainant.

None for accused. 

Ordinary process received back unserved with the report no

such person resides at the given address.

Learned counsel for the complainant is not aware about the

process received by them dasti for its execution. 

        In the interest of justice, one more last and final opportunity is

granted to the complainant to take steps for the service of the accused in

terms of previous orders. And/or furnish fresh address of accused within

two weeks, if any and take steps for service thereafter. It is made clear

that non compliance of the orders would be viewed seriously. 

Re notify for  appearance of the accused on 09.02.2022.

Order be uploaded on official website of Distt. Courts.  

 

(Anil Antil)
    ASJ-04/NDD/PHC/ND

23.09.2021



CA  No.        89/2019
Ram Swaroop Vs. Food Inspector 

23.09.2021 

Matter taken up today  as on previous date of hearing

i.e.  on 19.05.2021, no physical or virtual hearing took place in view

of the directions of the Hon'ble High Court of Delhi and matter was

adjourned enbloc for today.

Present : Appellant in person. 

Sh.  Kundan  Lal,  learned  counsel  for  the  respondent/Food

Inspector. 

Adjournment is prayed by the appellant submitting that his

counsel  is  not  available  today  due  to  his  ill  health  and  has  gone  to

dispensary to take medicine. 

As  prayed,  re  notify  for  consideration  /  arguments   on

28.10.2021.

TCR, if any, be retained till the disposal of the appeal.

Order be uploaded on official website of Distt. Courts.  

(Anil Antil)
    ASJ-04/NDD/PHC/ND

23.09.2021



CA  No.        8792/2016
Mani Ram Vs. Delhi Administration

23.09.2021 

Present : Appellant  in  person  alongwith  learned  counsel  Sh.  R.D.

Goyal. 

Sh.  Kundan  Lal,  learned  counsel  for  the  respondent/Food

Inspector. 

Learned counsel for the appellant submits that he does not

intent to press his appeal on merits of the case and confining it  limited to

the quantum of sentence only.

Learned  counsel  further  seek  adjournment  to  file  proper

affidavit in that regard.

Affidavit, if any, be filed on or before the NDOH.  

As  prayed,  re  notify  for  consideration  /  arguments   on

08.12.2021.

TCR, if any, be retained till the disposal of the appeal.

Order be uploaded on official website of Distt. Courts.  

(Anil Antil)
    ASJ-04/NDD/PHC/ND

23.09.2021



CA No. 287/2019
CC No. 2114/2017
PS Barakhamba Road u/s 138 N.I. Act
Abanti Biswal Vs. Eicher Motors Ltd. 

23.09.2021 
Present : Sh. M. Padhi, learned counsel for the appellant. 

Sh. Pratap Sahani learned counsel for the respondent. 

An application seeking exemption  from personal appearance

of appellant is moved.

Exemption is strongly opposed by the respondent. 

Heard.  

In the interest of justice, exemption is allowed for today only

with the directions to remain present on the NDOH.

Appellant  is  also  directed  to  file  original  documents  on  or

before the  NDOH on record.  

In the mean time concerned SHO is directed to file status

report qua the verification of medical documents filed by the appellant on

or before the NDOH. 

Re notify  for  appearance of  appellant/accused,  Verification
report  of  documents  by  the SHO, consideration  and  arguments   on
12.01.2022.

Specific date  is  given  at  the  request  of  convenience  of

learned counsel for the parties. 

It  is  also  made  clear  that  no  further  opportunity  shall  be

granted on any ground what so ever it may be.

Order be uploaded on official website of Distt. Courts.  

  (Anil Antil)
    ASJ-04/NDD/PHC/ND

23.09.2021



SC No.        263/2018
FIR No.       18/2008
PS               Special Cell 
State  Vs     Virender Pal Singh 

23.09.2021 

File taken up today on an application as filed on behalf

of  the accused  Kayum u/s 439 Cr.P.C for grant of  regular bail,

which is fixed for today. 

Present : Sh. S.K. Kain, learned Addl. PP for the State.

Sh. Aditya Dhawan with Sh. Tanveer Ahmed Khan and Sh.

Saurabh Duggal, learned counsels for the applicant/accused Kayum. 

Part arguments heard.

During the course of arguments, it  is submitted by learned

Addl. PP for the State that IO is not present and his presence is required

to answer the queries raised by the court. 

As prayed, let IO be summoned for NDOH. 

Re notify for consideration of application on 01.10.2021.

Order be uploaded on official website of Distt. Courts.  

(Anil Antil)
    ASJ-04/NDD/PHC/ND

23.09.2021



SC No.        1657/2021
FIR No.       0138/2019
PS               Barakhamba Road
State Vs.      Adita Gupta

23.09.2021 

File taken up today on an application as filed on behalf

of the accused  Adita Gupta u/s 439 Cr.P.C for grant of regular bail,

which is fixed for today. 

Present : Sh. S.K. Kain, learned Addl. PP for the State.

Sh. Vivek Kumar, learned counsel for the applicant/accused. 

Sh. S.S. Sobti, learned counsel for the complainant.

Accused  produced  from  JC.  Some  deliberations  qua  the

settlement  took  place  between  the  parties  during  the  course  of  the

proceedings. 

At joint request of parties. 

Re notify for consideration of application on 29.09.2021.

Interim orders to continue till NDOH.

It is clarified that no further opportunity shall be granted

on any ground whatsoever it may be. 

Order be uploaded on official website of Distt. Courts.  

(Anil Antil)
    ASJ-04/NDD/PHC/ND

23.09.2021



SC No.        1738/2021
FIR No.       0138/2019
PS               Barakhamba Road
State Vs.      Sunil  Gupta

23.09.2021 

File taken up today on an application as filed on behalf

of the accused  Adita Gupta u/s 439 Cr.P.C for grant of regular bail,

which is fixed for today. 

Present : Sh. S.K. Kain, learned Addl. PP for the State.

Sh. Vivek Kumar, learned counsel for the applicant/accused. 

Sh. S.S. Sobti, learned counsel for the complainant.

Accused  produced  from  JC.  Some  deliberations  qua  the

settlement  took  place  between  the  parties  during  the  course  of  the

proceedings 

At joint request of parties. 

Re notify for consideration of application on 29.09.2021.

It is clarified that no further opportunity shall be granted

on any ground whatsoever it may be. 

Order be uploaded on official website of Distt. Courts.  

(Anil Antil)
    ASJ-04/NDD/PHC/ND

23.09.2021



SC No.        1584/2019
FIR No.       110/2013
PS               Barakhamba Road  
State  Vs     Bikram Upadhayay 

23.09.2021 
File taken up today on an application as filed on behalf

of  the  accused  Bikram  Upadhayayu/s  439  Cr.P.C  for  grant  of
regular bail, which is fixed for today. 
Present : Sh.  S.K.  Kain,  learned  Addl.  PP for  the  State  with  IO  SI

Mantosh.

Sh.  Shailender   learned  counsel  for  the  complainant  with

complainant. 

Sh.  Sanjay  Bhargawa,  learned  counsel  for  the

applicant/accused. 

Adjournment  is  prayed  by  the  learned  counsel  for  the

applicant/accused submitting that father of the accused had expired and

therefore they were not able to pursue the matter further for amicable

settlement. 

Complainant has no objection, if the adjournment is granted

today. In fact, it is stated that matter is at the final stage of settlement and

joint MOU shall be filed on or before the NDOH. 

At joint request of parties, re notify for consideration of bail

application on  08.10.2021.

IO is also directed to appear in person on the NDOH.

Order be uploaded on official website of Distt. Courts.  

(Anil Antil)
    ASJ-04/NDD/PHC/ND

23.09.2021



SC No.    22/21
FIR No.  224/2019
PS:         Sagar Pur   
State Vs. Jogender @ Joga & Anrs.   

23.09.2021 

Matter taken up today  as on previous date of hearing i.e.  on

19.05.2021, no physical or virtual hearing took place in view of the

directions  of  the  Hon'ble  High  Court  of  Delhi  and  matter  was

adjourned enbloc for today.

Present: Sh. S.K.Kain, learned Additional PP for the State.

Both the accused persons produced from J.C through V/C,

however, stated to be on bail in this case.

As prayed by the accused persons notice be issued to their

respective counsels with a request to join the proceedings and assist the

court on the NDOH.  

Re notify for consideration on charge on 24.11.2021.  

Order be uploaded on official website of Distt. Courts  

(Anil Antil)
    ASJ-04/NDD/PHC/ND

23.09.2021



Ct C No.        377/2019
FIR No.         450/16
u/s                 135 Electricity Act.
State Vs.       Shankar Sharma

23.09.2021 
Matter taken up today  as on previous date of hearing i.e.

on 19.05.2021, no physical or virtual hearing took place in view of the
directions of the Hon'ble High Court of Delhi and matter was adjourned
enbloc for today.

Present : Ms. Priyanka Tomar, learned counsel for the complainant.

Accused  is present in person. 

Accused submits  that  he is  a  man of  poor  strata and not  in  a

position to engage a counsel. 

At  this  stage,  accused  is  directed  to  approach  the  DLSA for

appointment of defence counsel. Be awaited till 12.00 noon. 

(Anil Antil)
    ASJ-04/NDD/PHC/ND

23.09.2021
At 12.00 noon.
Present : Ms. Priyanka Tomar, learned counsel for complainant. 

Accused appeared with his surety and Sh.Yash Prakash,
learned LAC. 

Learned counsel has filed on record his appointment letter
issued by DLSA authorizing him to represent the case on behalf of the
accused.

Fresh Bail bonds furnished supported with an FDR of Rs.
4000/- instead of Rs. 5000/- and it is undertaken by the accused that he
shall furnish the fresh FDR of the remaining amount on the NDOH.

Bail bonds considered and accepted. 
Re notify for consideration on charge on 19.01.2022

                         (Anil Antil)
    ASJ-04/NDD/PHC/ND

     23.09.2021



Ct C No.        61/2018
BSES  Vs      Shankar Sharma 

23.09.2021 

Matter taken up today  as on previous date of hearing
i.e.  on 19.05.2021, no physical or virtual hearing took place in view
of the directions of the Hon'ble High Court of Delhi and matter was
adjourned enbloc for today.

Present : Ms. Priyanka Tomar, learned counsel for the complainant.

Accused  is present in person. 

Accused submits that he is a man of poor strata and not in a

position to engage a counsel. 

At this stage, accused is directed to approach the DLSA for

appointment of defence counsel. Be awaited till 12.00 noon. 

(Anil Antil)
    ASJ-04/NDD/PHC/ND

23.09.2021
At 12.00 noon.

Present : Ms. Priyanka Tomar, learned counsel for complainant. 
Accused  appeared  with  his  surety  and  Sh.Yash

Prakash, learned LAC. 
Learned counsel has filed on record his appointment

letter  issued by DLSA authorizing him to represent  the case on
behalf of the accused.

Re notify for consideration on charge on  19.01.2022

                         (Anil Antil)
    ASJ-04/NDD/PHC/ND

     23.09.2021



CA No.    125/2020
CC No.   3808/2019
u/s          29 of the D.V. Act, 2005   
K.C.Devaya Vs. Sitara Cariappa   

23.09.2021 

Present: Sh. R. K. Bora, learned counsel for the petitioner. 

Sh. Avinash Jamwal, learned counsel for the respondent. 

One of the regular Steno of the court is on medical leave, no

substitute Steno is provided, and no court time left to dictate orders. 

Re notify for orders on 28.09.2021 at 04:00p.m.

Order be uploaded on official website of Distt. Courts  

(Anil Antil)
    ASJ-04/NDD/PHC/ND

23.09.2021



CA No.    80/2021
CC No.   399/2021
u/s          29 of the D.V. Act, 2005   
Amninder Singh Vs.  GNCT of Delhi & Anrs.

23.09.2021 
Fresh  criminal  appeal  has  been  received  on

assignment by the order of learned Principal District & Sessions
Judge, PHC, New Delhi vide order dated 23.09.2021

It be checked and registered.
Present: Sh. Sandeep Saini learned counsel for the appellant.  

The  present  appeal  has  been  filed  against  the  impugned

order  dated  12.08.2021  passed  by  the  court  of  Ms.  Vasundhra

Chhaunkar,  learned  MM,  PHC  New  Delhi  vide  which  the

appellant/respondent  is directed to pay ad interim maintenance of Rs.

20,000/- per month to the complainant/respondent i.e. on 5 th day of each

calender month from  the date of the order in addition to the expenses, he

is already bearing.  By the said order he was also directed to transfer the

same in the bank account of the complainant/respondent till the decision

of the interim maintenance application. 

Heard and record perused.

In view of submissions so made, issue notice of  the appeal

to the respondents on PF/RC /Speed post as well as through electronic

mode for 23.12.2021.  Steps be taken within ten days from today and an

affidavit qua service of respondents be filed on record by the appellant on

NDOH. 

At this stage, Sh. S.K. Kain, learned Addl. PP for the State/R-

1 is present, he accepts the notice on behalf of the State.  Copy of the

appeal alongwith its annexures be supplied to him within three working



days from today. 

TCR be summoned one day prior to the NDOH. 

Put up for arguments on the appeal on 23.12.2021.

Order be uploaded on official website of Distt. Courts  

(Anil Antil)
    ASJ-04/NDD/PHC/ND

23.09.2021



NCB Vs. Thelma Mkandawire
Case No. VIII/07/DZU/2017 

23.09.2021

Present: Sh. Rajesh Manchanda, SPP for NCB through VC.

Sh. Shivender Singh, Ld. LAC for applicant/accused Thelma 

Mkandawire through VC.

Medical status report of accused not received from jail.

Jail superintendent is directed to file the medical status report

of accused positively by next date of hearing.

List   this   application   for   28.09.2021.   Copy   of   this   order

alongwith   order   dated   08.09.2021   and   15.09.2021   be   sent   to   jail

superintendent for compliance.

Copy of order be uploaded on the website. 

    (Ajay Kumar Jain)
           Spl. Judge, NDPS/N. Delhi 

        23.09.2021



NCB Vs. Guhan Sarvothaman & Ors.
Case No. NCB/46/DZU/2021

23.09.2021

Present: Sh. Rajesh Manchanda, SPP for NCB through VC.

Sh. Inderjeet Singh Kapoor, Ld. Counsel for applicant/accused 

Shradha Surana.

Sh. Bilal Anwar Khan, Ld. Counsel for applicant/accused 

Naman Sharma through VC.

Sh. Singh Nishant Sanjay Kumar, Ld. Counsel for 

applicant/accused Jasbir Singh through VC.

Reply filed. Copy supplied.

Arguments   on   bail   applications   of   accused   Jasbir   Singh,

Naman Sharma and Shradha Surana.

Put up for orders at 02.15 PM.

    (Ajay Kumar Jain)
           Spl. Judge, NDPS/N. Delhi 

        23.09.2021

02.15 PM

Present: As above.

Vide   separate  order,   the  bail  applications  of  accused  Jasbir

Singh, Naman Sharma and Shradha Surana are dismissed.

    (Ajay Kumar Jain)
           Spl. Judge, NDPS/N. Delhi 

        23.09.2021
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NCB Vs. Guhan Sarvothaman & Ors.
Case No. NCB/46/DZU/2021

23.09.2021

Vide   this   order,   I   shall   dispose   of   the   bail   application   of

accused Jasbir Singh, Naman Sharma and Shradha Surana.

Brief   facts   of   the   case,   as   per   reply   filed   are   that   on

04.08.2021, on the basis of information shared by NCB, Kolkata Zonal Unit,

Kolkata, a person named Guhan Sarvothaman S/o Guhan R. Guhan of Delhi

was  intercepted at   IGI  Airport  and was  Questioned/Examined about   the

case   registered   at  NCB,   KZU,  Kolkata.  Independent   to   said   enquiry,   on

conducting  the search of  his  bag 30 grams of  Ganja and 0.45 grams of

Ecstasy was recovered. On further enquiry/investigation he revealed about

his friend namely Rahul Mishra and also informed about his address and

possibility of recovery of contraband and accordingly on his information, a

raid was conducted in his house at Faridabad and further recovery of 1.05

kgs. of Ganja was made. Later, the search conducted at the residence of

accused Guhan  Sarvothaman at Greater Noida resulted in recovery of 1 kg

of   Ganja   and   INR   Rs   15.5   lakhs.   Accused   Guhan   Sarvothaman   further

disclosed   about   accused   Aashray   Pandey   and   accordingly,   he   was

intercepted at Ambience Mall Gurgaon with a parcel and recovery of 410

grams   of   Ganja   was   recovered   from   his   possession.   Accused   Guhan

Sarvothaman   also   disclosed   about   one   person   namely   Ms.   Tareena

Bhatnagar that she had promised him to get high quality of ganja.  For this,

Guhan disclosed that he paid Rs. 6 Lakhs on the directions of Tareena to

accused Jasbir. Accused Guhan Sarvothaman also disclosed about accused

Jasbir and stated that on directions of Tareena he used to buy high quality

ganja from accused Jasbir. Accused Jasbir Singh was arrested and produced

on 02.09.2021 in this Hon’ble Court. The accused Ms. Shradha Surana and

accused Naman Sharma were also arrested in this case on the disclosure of

the accused Jasbir and they were produced before Duty Magistrate, Patiala 
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House Court,  New Delhi  on 05.09.2021. On the disclosure of Jasbir  and

Shradha various Narcotics drugs and Psychotropic Substance such as 1. 250

Kg   of   High Quality Ganja, 16 Grams Ecstasy Pills (MDMA), 6 Grams of

Heroin,  40   Grams of  Charas and 130 Grams of  Suspected Psychotropic

substance   in   form   of   different   coloured   little   pills   from   the   house   of

Suvashish Roy at Flat No. E1903, Supertech Livingston apartment located

at Crossing Republic Grater Noida West Distt. Ghaziabad and a recovery of

39.700 gram concentrate of  cannabis and 2.530 gram liquid of cannabis

from a parcel at  Foreign Post Office,  Kolkata. Accused namely Suvashish

Roy @ Jesse Roy was arrested on 10.09.2021. 

During   investigation   it   further   came   to   light   that   one

Raghunath  Kumar,  S/o Guddu Thakur @ Kundan Kumar Thakur   is  also

involved in the present case. It was found that the said Raghunath Kumar

was already arrested by Chittiwadigi Police in case No. 28/2021 pertaining

to  recovery  and seizure of  LSD Blots  and  is  presently   lodged  in  District

Prison, Bellary, Bangalore and his UTP No is 117/2021 which clearly shows

he has criminal antecedents.   It was also surfaced that Raghunath Kumar

was   recognized   as   Shopper   stop   on   Wicker   App,   who   used   to   arrange

narcotics drug and psychotropic substances from abroad and importing to

India illegally and unauthorizedly without any licence and permit, accused

Jasbir and accused Shradha used to provide the landing addresses of various

persons for receiving the parcels of drugs from abroad which were arranged

by accused Raghunath Kumar. The payments were used to make in crypto

currencies by the said Raghunath Kumar and at time by Jasbir as well. The

said Raghunath Kumar and Jasbir/Shardha were having their share 5050

respectively. The entire contraband imported illegally in the above stated

manner was used to collect at the place of Jasbir and thereafter the same

was   further  distributed  by  way  of  parcels   through   the  arrested   accused

persons   and   others   persons,   who   are   not   yet   arrested   as   the

enquiry/investigation is still pending, in India as a part of criminal 
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conspiracy of arrested accused persons and other persons, who are at large.

Like wise all the accused persons are recognized by their name (assumed

name) used on the Wicker & Telegram App. Their assumed names of App

are being withholding for  investigation purposes.  The accused Jasbir  has

also confessed in his statement that he has been in the business of selling

drugs   for   a   long   period  of   time.  He   has   stated   that   he  was   initially   a

consumer of drugs then he started buying on Wicker and selling the same

on Telegram. He further admitted that he was selling the drugs through a

group namely orient express on social media application Telegram  which

also   included  other   sellers  and   they  used   to   ship  ganja  and  other  drug

parcels via courier services like India Post etc. He has also disclosed that he

was   working   with   other   accused   person   namely   Shradha   and   Tareena

Bhatnagar. The accused Shradha used to provide with addresses and drugs

were then procured on those addresses from foreign suppliers. Then drugs

after   it   received  in   India  was  supplied   from  those  addresses  by accused

Shradha (through Wefast  courier  app)   to   the  address  of  accused Jasbir.

Further,   for   the   procurement   of   drugs   orders   online   accused   Jasbir

converted the money received from the sale of drugs to crypto currencies

and then used those crypto currencies to buy drugs online. On the basis of

the disclosures and statements made by accused persons, the investigation

in this matter pertains to more than one state i.e. interstate investigation. It

is further submitted that fake and fabricated identities were also used which

requires verification and the same may also make further recoveries and

arrest of  other accused persons and connectivity  is  also apparent  on the

basis of their mobile phones. Accused Naman Sharma is admin of the group

of syndicate who are indulged in illicit trafficking of narcotics drugs and

psychotropic   substance   for   procuring   the   orders   and   distribution   of

contraband in India.  The evidence visàvis transfer of money in the account

of cousin brother namely Neil Singhvi of accused Shradha, on her asking

and request, has been accepted the payments and also made payments on 
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the   asking  of   accused  Shradha.  He  has  also  made  his   statement  under

section   164   Cr.P.C.   and   the   same   is   a   matter   of   record.   The   evidence

regarding   transmission  of  drugs   from different   landing  addresses   to   the

address of accused Jasbir has been accepted by the Wefast app rider i.e.

Karan Kumar Gupta who further  identified the photo of accused persons

Shradha and Jasbir,  who has also made  is   statement under  section 164

Cr.P.C. and the same is matter of record. The modus operandi for trafficking

of   contraband  was  being  marketed  on   social  media  platforms  and   then

delivered   to   the   customers/consumers   through  parcels.   The   fine   quality

ganja as well as other contraband were wellordered from abroad through

darknet by use of crypto currency. Accused Jasbir, accused Shradha, accused

Guhan Sarvothaman, accused Raghunath Kumar and Tareena Bhatnager are

having other case/cases of  NDPS Act  against   them apart   from this  case,

however, NCB has no information about other case/cases on the remaining

arrested accused persons namely accused Rahul Mishra, accused Aashary

Pandey, accused Suvashish Roy and accused Naman Sharma so far as per

information collected by NCB.

Ld. Counsel for the accused Jasbir Singh submitted that the

applicant is a student and falsely implicated in this case. The accused has

been arrested only on the basis of disclosure statement however having no

material relation between coaccused and applicant/accused. Furthermore,

in view of the judgment of Apex court in case titled Tofan Singh Vs. State of

Tamil   Nadu,   the   said   statement   u/s   67   is   not   admissible.   The   present

accused has no criminal background and there is no material against the

accused except his  inadmissible confessional statement u/s 67 NDPS Act.

Furthermore, the applicant is required to look after his old grandfather who

is ill and not mentally fit. The accused is in custody since 01.09.2021 and

after exhaustion of PC remand, the accused was sent to judicial custody.

Ld.  Counsel   for   accused  Naman  Sharma   submitted   that  on

04.09.2021, 56 NCB officials came to the house of accused and was taken 
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from his house however there is no recovery of any contraband from the

present accused or at his instance. The applicant is also not at all a part of

any conspiracy and nothing illegal was done in pursuance to any agreement

made   by   him.   The   disclosure   statement   u/s   67   of   this   accused   is

inadmissible in view of the judgment of Tofan Singh (supra). Ld. Counsel

submits   that   there   is  no  evidence   collected   to   show  the   involvement  of

present accused and furthermore, there is no chances of his fleeing from

investigation,   tampering  with  evidence  or   influencing   the  witnesses   thus

entitled to be released on bail in view of judgment of P. Chidambaram case.

This accused has nothing to do with alleged incident or any syndicate. Ld.

Counsel submits that the electronic evidence of group at Telegram App is a

documentary   evidence   which   cannot   be   tampered   by   this   accused.

Furthermore,   he   is   in   custody   since   04.09.2021   and   sent   to   JC   on

16.09.2021 and now no more required for investigation. Furthermore, the

recoveries in this case are of small or intermediate quantity thus no embargo

u/s 37 over the release of accused on bail hence the accused be released on

bail.

Ld. Counsel for accused Shradha Surana submitted that on the

basis of secret information, 100 gm of greenish colour flowering top plants

(ganja) was recovered pursuant to which the case at Kolkata was registered

and   during   investigation   of   said   case   one   Karan   Kumar   Gupta   was

interrogated and on his disclosure, present accused was arrested however

nothing   has   been   recovered   from   her   and   after   being   tortured,   her

statement  was   recorded but  accused was  released on bail  by  Ld.  CMM,

Kolkata  vide  order  dated  06.08.2021  and   she  has  already   retracted  her

statement at Kolkata. Furthermore, when the accused was in custody on

04.08.2021, the officials of NCB at Delhi recovered 30 gm of ganja and 0.45

gm of ecstasy from coaccused Sarvothaman and thereafter at his instance,

one Rahul Mishra was arrested and then one Aashray Pandey. On the basis

of statement of Guhan Sarvothaman, accused Jasbir Singh was apprehended
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and during interrogation at Kolkata, this present accused Shradha Surana

was arrested by the NCB, Delhi and brought to Delhi. Nothing incriminating

was recovered from her. Furthermore, the confessional statement of accused

or   coaccused   are   inadmissible   (relied   upon   Tofan   Singh   (Supra)).   Ld.

Counsel submits that the applicant is a young lady aged around 26 years

having no criminal antecedents and the applicant/accused has already been

released  on bail   in   four   cases  of   small  quantity  of   recovery  of  ganja  at

Kolkata. Therefore, the applicant cannot be kept in custody in present case

when there is no recovery, and the genesis of apprehension of accused are

the cases at Kolkata and in those cases, cognizance has already been taken

therefore, arrest of accused at Delhi in present case is illegal. Ld. Counsel

submits   that   accused,   after  being  arrested   in   this   case,   remained   in  PC

remand for total around 11 days and nothing was recovered. Now, in JC

and not required for any investigation therefore, she be released on bail.

Ld. SPP submits that there is recovery of intermediate quantity

of ganja and commercial quantity of psychotropic substance and the offence

has   been   committed   in   criminal   conspiracy   of   all   the   accused   persons

arrested and who are still at large. Therefore, there is definite embargo u/s

37 NDPS Act over release of accused on bail. Furthermore, the investigation

is   still   going   on.   The   present   accused   Jasbir   Singh   is   one   of   the   key

conspirator   of   the   large   drug   syndicate   and   he   used   to   procure   and

distribute the contraband in India.  This  accused  in his  statement u/s 67

confessed that he has been in the business of selling drugs for a long period

of  time. Firstly,  he was consumer then he started buying on wicker and

selling the same on Telegram. He was selling the same through a group

namely  Orient  Express  on social  media  application Telegram which  also

includes other sellers and they used to ship ganja and other drug parcels via

courier   services,   and   further   disclosed   his   association   with   coaccused

Shradha Surana. Accused Shradha used to provide the addresses and drugs

were procured on those addresses from foreign suppliers. Then the drugs in 
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India  were   supplied   from  those  addresses  by  accused  Shradha  (through

Westfast   courier)   to   the  address  of  Jasbir.  Accused Jasbir   converted  the

money received from the sale of drugs to Crypto currencies and used those

crypto currencies to by drugs online. Fake and fabricated identities were

used which require verification and investigation is still in progress. Accused

Naman Sharma  is   the  admin  of   group  syndicate  who  indulged   in   illicit

trafficking.  There   is  an evidence of   transfer  of  money  in   the  account  of

cousin brother namely Neel Singhvi of accused Shradha, on her asking and

request, he has been accepting payments and also made payments on the

asking of accused Shradha. Statement u/s 164 Cr.PC was also recorded of

accused Neel Singhvi. One Karan Kumar Gupta, in his statement u/s 164

Cr.PC   has   identified   accused   Shradha   and   Jasbir   and   gave   evidence

regarding transmission of drugs from different landing addresses to address

of  accused Jasbir.  The modus  operandi  of   trafficking of  contraband was

being   marketed   on   social   media   platforms   and   then   delivered   to

customers/consumers through parcels. Fine quality ganja as well as other

contraband were well ordered from abroad through darknet by use of crypto

currency.

Accused Naman Sharma in his statement u/s 67 accepted his

involvement in trafficking of drugs and he is found to be the admin of group

syndicate and he  is  active member and criminal  conspiracy is  writ   large

through  his   involvement.  Though  there   is  no   recovery   from  the  present

accused but there is sufficient electronic evidence against this accused in the

form of UPI  payment and chats  with other accused persons to show his

involvement.   This   accused   was   actively   involved   in   illegal   allocation   of

narcotic  substance.  His participation could be traced by his contacts and

connection   with   other   dealers,   suppliers   and   buyers.   Dealing   illicitly   in

contraband amounts to having possession of such substance. The documents

revealed   his   role   with   other   accused   persons   besides   his   voluntary

statement. The investigation is still going on. The aspect of recovering all 
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the  data   that  has  been deleted  by  the  present  accused   from his  phone.

Furthermore, he has given the proof of transaction that has taken place from

his ID for payment and supply of drugs therefore, his role as a conspirator is

firmly established. 

Ld.  SPP submits   that   the  accused Shradha Surana  is  active

member of syndicate and involved in the drug trafficking. This accused and

coaccused Naman Sharma were arrested on the disclosure statement of co

accused   Jasbir   and   on   the   basis   of   disclosure   statement   of   Jasbir   and

Shradha, high quality of ganja and ecstasy pills were recovered from the

house of accused Suvashish Roy @ Jessie Roy and a recovery of 39.700 gm

concentrate of cannabis and 2.530 kg liquid of cannabis from a parcel at

foreign post office. The accused Suvashish Roy was arrested on 10.09.2021.

The   evidence   regarding   transmission   of   drugs   from   different   landing

addresses   to   addresses   of   accused   Jasbir   has   been   accepted  by   ‘wefast’

apprider i.e. Karan Kumar Gupta who also identified accused Shradha and

Jasbir   from   photo   and   also   made   statement   u/s   164   Cr.PC.   The   sale

proceeds also went in the account of cousin brother namely Neel Singhvi of

accused Shradha and this fact is also recorded in statement u/s 164 Cr.PC.

Ld.   SPP   submits   that   all   the   applicants   have   actively

participated  in  dealing with narcotics  and connected  through  the  digital

communication and further there is flow and inflow of money in this case.

Furthermore, the investigation is still going on. The offence is very serious

in nature. The criminal conspiracy is hatched in secrecy and it has to be

inferred from the circumstances surfaced. The accused are not entitled to be

released on bail.

Heard. Record perused.

In present case on 04.08.2021, accused Guhan Sarvothaman

was apprehended at IGI Airport and from his bag ganja and ecstasy was

recovered. Thereafter, at his instance, accused Rahul Mishra and Aashrey

Pandey were apprehended. The accused Sarvothaman disclosed that he paid
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Rs. 6 lacs on the directions of Tareena Bhatnagar to accused Jasbir and both

of them used to supply high quality ganja. There is material on record that

accused Jasbir Singh used to place order of various drugs using social media

platform such as darknet, wicker, Telegram and used to sell drugs to various

parts   in   India   through  his   shippers   alongwith  Shradha  Surana.  Accused

Shradha Surana found to have been using the same social media platform

and used  to  arrange either   fake or  real  addresses   for   landing parcels   in

India. She used to receive the parcels personally or through her persons and

also used to supply the same to accused Jasbir Singh besides her personal

clientale and the sale proceeds also went  into the account of her cousin

brother whose statement u/s 164 Cr.PC has already been recorded. Accused

Naman Sharma was found to be admin of Orient Express on Telegram and

accused Shradha Surana and Jasbir Singh were also the members of said

group. This accused is also found dealing in sale purchase. 

In   present   case,   till   date   8   accused   persons   have   been

apprehended. The accused were found connected through electronic record.

The case is not merely dependent upon disclosure statements u/s 67 NDPS

Act. There is a record of transfer of money and providing of fake IDs for

delivery and dispatch of drugs. The offence is very serious in nature and

investigation is pending. Furthermore, at this stage, this court cannot ignore

the factum of conspiracy between the accused persons. There is a recovery

of   commercial   quantity   of   ecstasy   tablets   thus  definite   embargo  u/s   37

NDPS Act over release of accused on bail. Mere fact that the accused are in

JC   is   no   ground   to   release   the   accused  on  bail   hence   the  present   bail

applications of accused Naman Sharma, Shradha Surana and Jasbir Singh

are dismissed.

Copy of the order be given dasti. Copy of order be uploaded

on the website. 

    (Ajay Kumar Jain)
           Spl. Judge, NDPS/N. Delhi 

        23.09.2021



NCB Vs. Charanjit Singh
Case No. VIII/03/DZU/2021

23.09.2021

Present: Sh. Mukesh Malik, SPP for NCB through VC.

Sh. Gaurav Tyagi, Ld. Counsel for accused Charanjit Singh 

through VC.

Reply filed. Copy supplied through email.

At request, list this application for 27.09.2021.

Copy of order be uploaded on the website. 

    (Ajay Kumar Jain)
           Spl. Judge, NDPS/N. Delhi 

        23.09.2021



SC No. 8805/2016
NCB Vs Amans Osaretin 

23.09.2021

Present: Sh Mukesh Malik, Ld. SPP for NCB through VC.

Accused produced from JC through VC.

  Case is today listed for prosecution evidence however due to

administrative  instructions,  PE could not  be  led hence witnesses  are not

called. 

Accordingly,   list   this   case   for   prosecution   evidence   on

23.11.2021.

Order be uploaded on Delhi District Court Website. 

 

           (Ajay Kumar Jain)
    Spl. Judge, NDPS/N. Delhi

  23.09.2021



SC No. 256/2019
FIR No. 92/2019
PS Special Cell
State Vs Md. Farook

23.09.2021

Present: Sh Ravindra Kumar, Ld. Addl. PP for the State through VC.

Accused is on bail and appeared physically.

Sh Arvind Sharma, Ld. Counsel for accused through VC.

Case is today listed for prosecution evidence however due to

administrative  instructions,  PE could not  be  led hence witnesses  are not

called. Accordingly,   list   this   case   for   prosecution   evidence   on

09.12.2021.

Order be uploaded on Delhi District Court Website.

           (Ajay Kumar Jain)
    Spl. Judge, NDPS/N. Delhi

  23.09.2021



NCB Vs. Muhsin Ali
Case No. VIII/41/DZU/2020

23.09.2021

Present: Sh. Mukesh Malik, SPP for NCB through VC.

Sh. Sameer Rohatgi, Ld. Counsel for applicant/accused Muhsin

Ali through VC.

Arguments on behalf of applicant/accused heard. However Ld.

SPP submits that he is not well and requested short adjournment.

Accordingly,   list   this  application  for  25.09.2021.   IO be  also

called for the said date.

Copy of order be uploaded on the website. 

    (Ajay Kumar Jain)
           Spl. Judge, NDPS/N. Delhi 

        23.09.2021



FIR No. 206/21
PS Special Cell
State Vs. Shanawaz Hussain & Ors.

23.09.2021

Present: Sh. Ravinder Khandelwal, Ld. Addl. PP for the State.

Sh. Amit Gupta, Ld. Counsel for applicant Imran 

Hussain through VC.

This is an application for release of vehicle/truck no. UP 25BT

9936 on superdari moved on behalf of Sh. Imran Hussain, father of accused

Shanawaz Hussain.

It   is   submitted   by   Ld.   Counsel   that   applicant   Sh.   Imran

Hussain is the register owner of the vehicle and is the father of accused

Shanawaz Hussain. It is being prayed that this vehicle, if allowed to stand

parked   in   the   malkhana,   will   deteriorate   and   therefore,   the   interest   of

justice demand that the same be released in favour of applicant.

Ld. Addl. PP submits that he has no objection to the release of

vehicle on superdari to the applicant.

Heard. Record perused.

In the present  case,  it   is  clear  that  the vehicle  is  no  longer

required for any investigation therefore, this court deems it appropriate to

release the same on superdari in favour of the applicant Sh. Imran Hussain,

father   of   accused   Shanawaz   Hussain   so   that   its   condition   does   not

deteriorate.  Accordingly, it is hereby directed that the vehicle/truck No. UP

25BT 9936 be released in favour of Sh. Imran Hussain on his furnishing a

superdaginama in the amount of Rs.10,00,000/ to the satisfaction of IO

and on his undertaking that either he or his son would not create any third

party interest whatsoever with respect to the said vehicle and shall produce

it as and when directed by the IO or the court. The IO is also directed to

take   the   photographs   of   the   vehicle   before   its   release   and   file   them

alongwith the chargesheet.



Copy   of   this   order   be   given   dasti   to   the   Ld.   Counsel   for

applicant and a copy be also sent to concerned MHCM and IO.

Copy of order be uploaded on the website. 

               (Ajay Kumar Jain)
                 Special JudgeNDPS

             New Delhi/23.09.2021



NCB Vs. Naveen Kumar 
Case No. VIII/64/DZU/2020

23.09.2021

Present: Sh. Mukesh Malik, SPP for NCB through VC.

Sh. Deepak Kumar, Ld. Counsel for applicant/accused Naveen 

Kumar through VC.

This   is   an   application   for   extension   of   interim   bail   of

applicant/accused. 

Ld. Counsel submits that as per the directions of Hon’ble High

Court the interim bails stand extended till 24.09.2021.

Hence,   List   this   application   on   27.09.2021.   Till   then,   the

interim bail of the applicant/accused is extended on the same terms and

conditions.

Copy of order be uploaded on the website. 

    (Ajay Kumar Jain)
           Spl. Judge, NDPS/N. Delhi 

        23.09.2021



NCB Vs. Rupinder Kaur
Case No. VIII/19/DZU/2021

23.09.2021

Present: Sh. P.C. Aggarwal, SPP for NCB through VC.

Ms. Sonali Tiwari, Ld. counsel for applicant/accused Rupinder 

Kaur through VC.

This is an application seeking early hearing of the application

dated 16.09.2021. Ld. SPP submits that the said application is already listed

for 27.09.2021.

Accordingly, no ground made out for early hearing. Hence, the

present application is dismissed.

Copy of order be uploaded on the website. 

    (Ajay Kumar Jain)
           Spl. Judge, NDPS/N. Delhi 

        23.09.2021



FIR No. 76/21
PS Special Cell
State Vs. Rafat Hussain

23.09.2021

Present: Sh. Ravinder Khandelwal, Ld. Addl. PP for the State.

Sh. Bharat, proxy counsel for applicant/accused Rafat Hussain 

through VC.

Proxy   counsel   submits   that   main   counsel   is   not   well   and

requested adjournment.

List this application for 07.10.2021.

Copy of order be uploaded on the website. 

    (Ajay Kumar Jain)
           Spl. Judge, NDPS/N. Delhi 

        23.09.2021



  

Bail Matter No. 1725/21 & 1727/21 
FIR No. 298/18  

PS Vasant Vihar  
State Vs. Rakhi Sharma & Kaushalya Sharma  

U/s 465/467/471/120B IPC                       
23.09.2021 
 
Matter taken up through VC pursuant to directions issued by the 

Hon’ble High Court of Delhi vide order No. 569/RG/DHC/2021 

dated 19.08.2021. 

Present:   Sh. S.K. Kain, Ld. Addl. PP for the State through VC. 
  None for applicant/accused.  

  Ms. Anita Kapoor, counsel for complainant through VC. 
  IO SI Deepak Tanwar through VC.  
 
  Ms. Anita Kapoor, counsel for complainant has 

mentioned the matter in the morning.  

  On 26.08.2021, the following order was passed and I 

quote the relevant portion: 

 Although, one of the co-accused has been 
admitted to anticipatory bail today, Ld. Addl. PP 
seeks some time to address arguments in the 
preset matter. However, the observations made by 
the Hon’ble High Court of Delhi in Ravinder 
Kumar Singh Vs. State, Crl. Main Case No. 

620/09 decided on 10.09.2010 and Hon’ble 
Supreme Court of India in Sardool Singh & Anr 
Vs. Nasib Kaur, 1987 (Supp) SCC 146, accused 

persons are granted interim protection. 
 However, it is directed that the accused persons 
shall join the investigation as and when directed 
by the IO.   

   

  Today, although, counsel for complainant has fairly 

conceded the legal position, she is still trying to argue that after FSL 



  

report, this court can take a course, different from the one taken by 

Hon’ble Supreme Court of India and Hon’ble High Court.  

  I am unable to agree with the said contention.  

  In these circumstances, it is hereby directed that in the 

event of arrest of the accused, he be released on bail on furnishing of 

bail bonds/surety bonds in the sum of Rs.10,000/- with one surety of 

like amount to the satisfaction of the IO.  

  Application disposed off accordingly.  

  Order dasti.  

       Harjyot Singh Bhalla 
              ADJ/ASJ/PO MACT/PHC/New Delhi 
          Roster Judge  

            23.09.2021 



  

Bail Matter No. 1949/21  
FIR No. 326/21  

PS VK North  
State Vs. Raja Kumar  

U/s 295/153A/505/506/120B IPC    
                       

23.09.2021 
 
Matter taken up through VC pursuant to directions issued by the 

Hon’ble High Court of Delhi vide order No. 569/RG/DHC/2021 

dated 19.08.2021. 

Present:   Sh. S.K. Kain, Ld. Addl. PP for the State through VC. 

Sh. Rahul Sharma, counsel for applicant/accused through 
VC.  

  IO SI Rajeshwar Parmar through VC.  
 
  Counsel for applicant/accused has submitted that the 

accused is not visible in the video in question and he also submits that 

his client shall not visit the JNU Campus or the area within the radius 

of 1 KM of the same.  

  In view of the submission, accused is admitted to 

conditional interim bail for a period of 30 days on furnishing of bail 

bonds/surety bonds in the sum of Rs.20,000/- with one surety of like 

amount to the satisfaction of the concerned Ld. MM/Duty MM subject 

to the condition that he shall not visit the JNU Campus or the area 

within the radius of 1 KM of the same for any purpose whatsoever.  

  Application disposed off accordingly.  

  Order dasti.    

       Harjyot Singh Bhalla 
              ADJ/ASJ/PO MACT/PHC/New Delhi 
          Roster Judge  

            23.09.2021 



  

Bail Matter No. 1948/21  
FIR No. 313/21  

PS V K North  
State Vs. Faizan  

U/s 392/397/411/34 IPC    
                       

23.09.2021 
 
Matter taken up through VC pursuant to directions issued by the 

Hon’ble High Court of Delhi vide order No. 569/RG/DHC/2021 

dated 19.08.2021. 

Present:   Sh. S.K. Kain, Ld. Addl. PP for the State through VC. 

Sh. Akram Soptiya, counsel for applicant/accused 
through VC.  

 
  At request of counsel, list this matter on 25.09.2021. 

 

   

       Harjyot Singh Bhalla 

              ADJ/ASJ/PO MACT/PHC/New Delhi 
          Roster Judge  

            23.09.2021 



  

Bail Matter No. 1950/21  
FIR No. 159/17  
PS IGI Airport  

State Vs. Danvir Singh  
U/s 420/120B IPC    

                       
23.09.2021 
 
Matter taken up through VC pursuant to directions issued by the 

Hon’ble High Court of Delhi vide order No. 569/RG/DHC/2021 

dated 19.08.2021. 

Present:   Sh. S.K. Kain, Ld. Addl. PP for the State through VC. 

Sh. Shlesh Kumar Nagar, counsel for applicant/accused 
through VC.  
Complainant with Sh. Ujjal Dogra, counsel from DLSA. 

 
  Accused has failed to fulfil the condition offered to be 

fulfilled at the time of grant of interim bail.  

  In these circumstances, he is directed to surrender, before 

his bail application can be heard on merits.  

 Put up for report regarding his surrender for 30.09.2021.  

 

   

       Harjyot Singh Bhalla 
              ADJ/ASJ/PO MACT/PHC/New Delhi 

          Roster Judge  

            23.09.2021 

 



CR No. 14/2020
Case No. 48/2020
M/s  Technocraft  Financial  Services  Pvt.  Ltd.  Vs.  Bhagwan 
Sharma & Ors. 

23.09.2021

Present: Ms. Pooja Kashyap, Ld. Counsel for revisionist through 

VC. 

Respondents remain unserved. 

Let respondents be served afresh on filing PF/RC/AD 

returnable on 06.12.2021.   

 (Dharmender Rana)  
        ASJ-02, NDD/PHC/New Delhi

                23.09.2021



CA No. 34/2019
Deepak Kumar Chauhan Vs. K. K. Grover

23.09.2021

Present: None for both the parties despite repeated calls since 

morning. 

Let  court  notice  be  issued  to  both  the  parties  for 

27.11.2021.

 (Dharmender Rana)  
        ASJ-02, NDD/PHC/New Delhi

                23.09.2021



FIR No. 243/2021
PS Special Cell 
State Vs. Zeeshan Qamar

23.09.2021

Present: Sh. Irfan Ahmed, Ld. Addl. PP for the State.

Sh. Ahmad Ibrahim, Ld. Counsel for applicant/ accused 

through VC. 

Present  is  an  application  u/s  41-D  CrPC  moved  on 

behalf of applicant/ accused Zeeshan Qamar for seeking permission 

for legal assistance during interrogation. 

Reply filed. Same is taken on record. 

Ld.  Counsel  for  applicant/  accused  seeks  short 

adjournment to go through reply. Request allowed. 

At request, put up for arguments on 24.09.2021.

 (Dharmender Rana)  
        ASJ-02, NDD/PHC/New Delhi

                23.09.2021



FIR No. 77/2007
PS Special Cell 
State Vs. Baljeet & Ors. 

23.09.2021

Present: Sh. Irfan Ahmed, Ld. Addl. PP for the State.

Accused Trilochan Singh present on bail. 

Ms. Smriti Asmita and Sh. Harsh Vashisht, Ld. 

Counsels for accused Trilochan Singh. 

Questionnaire  of  examination  of  accused  u/s  313 

Cr.PC has been prepared and shared with the prosecution and the 

defence.  They  are  called  upon  to  assist  the  court  as  to  if  the 

questionnaire of the SA is complete or something more is required 

to be put to the accused. 

Ld.  Defence Counsel  seeks short  adjournment to  go 

through the questionnaire and assist the court. 

Accordingly,  at  request,  put  up  for  statement  of 

accused u/s 313 CrPC on 25.09.2021 at 02.15 PM. 

 (Dharmender Rana)  
        ASJ-02, NDD/PHC/New Delhi

                23.09.2021



Shikhar Goel v. Robina Kaushik
CR No. 26/2021

23.09.2021

Present: Revisionist in person. 

Sh. Sandeep Chandna, Ld. counsel for the respondent. 

Fresh vakalatnama filed by Ld. counsel for respondent. 

It be taken on record. 

Ld.  counsel  for  respondent  seeks  an  adjournment 

submitting that he intends to file reply to the instant revision petition. 

To come up for reply and arguments on the issue of 

maintainability on 02.12.2021. 

It  is  informed by the parties that there are directions 

from Hon'ble High Court to the Ld. Trial Court. 

Date is changed to 26.10.2021. 

Now to come up for reply and arguments on the issue 

of maintainability on 26.10.2021.  

Date of 02.12.2021 stands cancelled. 

TCR be summoned two days before the NDOH. 

           (Dharmender Rana)  
        ASJ-02, NDD/PHC/New Delhi

23.09.2021.  



State v. Ashok Kumar Gupta
FIR No. 104/2013
PS Parliament Street

23.09.2021

Present: Sh. Irfan Ahmed, Ld. Addl PP for State.

Accused on bail with Ld. counsel Sh. Dhirender Singh. 

Ld. Addl. PP seeks an adjournment submitting that he 

needs the assistance of the IO to address arguments in the instant 

matter. 

Accordingly,  at  request,  put  up  for  arguments  on 

charge on 07.10.2021. 

Concerned IO be summoned for the date fixed.

 

           (Dharmender Rana)  
        ASJ-02, NDD/PHC/New Delhi

23.09.2021.  



Case no. 8581/16
State Vs.Vikas Tokas
FIR No.247/13
PS: Vasant Vihar

23.09.2021

Present: Sh. Irfan Ahmed, Ld. Addl PP for the State.

Accused produced from JC through VC. 

Sh Asim Ali, Ld. Amicus for the accused. 

Matter today is fixed for PE. 

No PW is present today. 

Let PW29 HC Ravinder be summoned for his cross-

examination on NDOH. 

Put up for PE on 21.10.2021. 

 

           (Dharmender Rana)  
        ASJ-02, NDD/PHC/New Delhi

23.09.2021.  



SEBI v. M/s JSR Dairies Ltd & Ors
CC No. 39/2020

23.09.2021 

Present: Ms. Gaurisha Aggarwal, Ld. counsel for complainant 
with Sh. Bohnimaan Dutta, Manager

An  application  has  been  moved  on  behalf  of  the 

complainant company seeking substitution of AR of the complainant. 

The same is taken up for consideration.

Heard. 

Considering the fact that the erstwhile AR Sh. Jakkula 

Srinivas has been transferred to Mumbai. The present substitution 

application  stands  allowed  and  the  complainant  company  is 

permitted to prosecute its complaint through Sh. Bohnimaan Dutta 

as AR of the complainant company. 

Ld. counsel for complainant seeks an adjournment to 

lead pre-summoning evidence as the relevant documents are stuck 

up in Mumbai. 

As  prayed  by  Ld.  counsel  for  complainant,  list  the 

matter for pre-summoning evidence on 09.02.2022. 

 (Dharmender Rana)  
        ASJ-02, NDD/PHC/New Delhi

                                                                                      23.09.2021



FIR No. 55/2013
PS Special Cell
State Vs. Mohd Shahid & Ors.

23.09.2021

Present: Sh. Irfan Ahmed, Ld. Addl. PP for State.
Accused Md. Shahid present on bail.

Accused Arshad Khan produced through VC from
Presidency Jail, Calcutta.

Accused Ashabuddin, Rashid and Abdul Subhan are
produced from J/C.

Sh. Sanawar Chaudhary, Ld. counsel for accused 
Mohd. Shahid and Mohd. Rashid.

Sh. M. S. Khan and Ms. Qausar Khan, Ld. Counsel for 
accused Arshad and Asbhabuddin.

Sh. Dinhar Takiar, Ld. Counsel for accused Abdul
Subhan.

A request has been received from PW 39 Sh. Manishi 

Chandra as he is outstation due to emergent official work.  Request 

allowed for today only. 

List the matter for PE on 27.09.2021. 

PW39  Manishi  Chandra  be  summoned  for  the  date 

fixed. 

 (Dharmender Rana)  
        ASJ-02, NDD/PHC/New Delhi

                                                                                      23.09.2021



Bail application no. 1946/2021
State v Satender @ Sattu
FIR No.  220/2021
PS Special Cell
U/s 25 Arms Act

23.09.2021

Present: Sh. Irfan Ahmed, Ld. Addl. PP for State. 
Sh. R. C. Tiwari, Ld. counsel for applicant/accused. 

Present  is  an  application  moved  on  behalf  of 

applicant/accused Satender @ Sattu for grant of regular bail. 

Consequently,  a  reply  was  called  from the  concerned  IO 

wherein it is reported that the applicant/accused, besides the instant case, 

is involved in 20 other criminal cases. 

Ld. defence counsel has vehemently opposed the said fact 

and asserts that the applicant/accused is involved in only one case i.e. FIR 

No. 196/2019, P.S Saket, U/s 302/120B/34 IPC. 

It is further submitted that a false and fabricated report has 

been filed by the IO before this court. Ld. counsel has drawn my attention 

to the order dated 12.07.2021 passed by Ld. ASJ-02, South District in case 

FIR No. 196/2019, P.S Saket wherein the applicant/accused was granted 

interim bail upon the report of the IO that the accused is not involved in any 

other case. 

Evidently, two mutually contradictory reports have been filed 

by the police in two cases against the same applicant/accused Satender. 

In view of the same, the worthy DCP is requested to look 

into the matter personally and to apprise this court as to which IO has filed 

a false and concocted report before the court. 

Copy  of  the  instant  order  be  sent  to  worthy  DCP  for 

necessary information and compliance. 

To come up for reply and arguments in the instant matter on 

25.09.2021.  

 (Dharmender Rana)  
        ASJ-02, NDD/PHC/New Delhi

                                                                                              23.09.2021



Uma Devi v. State & anr
Case No. 323/2020

Kanchana Rai v. State & Anr
Case No. 322/2020

23.09.2021

Present: None. 

Briefly to recapitulate: The instant matters were listed 

on 24.05.2021, however, due to lockdown, the matters could not be 

taken up on 24.05.2021 and the same were adjourned enblock for 

21.06.2021.  Subsequently,  on  21.06.2021,  matters  could  not  be 

again taken up on account of lockdown and the same were again 

adjourned enblock for 15.09.2021. On 15.09.2021, both the instant 

matters were not put up by the Ahlmad. He is warned to be careful in 

future. 

Accordingly, court notice be issued to the revisionist as 

well  as  to  the  respondent  for  reply  and arguments  in  the  instant 

matters on 24.12.2021. 

 (Dharmender Rana)  
        ASJ-02, NDD/PHC/New Delhi 

23.09.2021



Pushpa Gupta v. Govt. of NCT of Delhi & ors

CR No. 53/2020

23.09.2021. 

Present: Sh. Piyush Jain, Ld. counsel for the revisionist. 

Sh. Irfan Ahmed, Ld. Addl. PP for State/R-1. 

Ms. Prakriti Joshi, Ld. counsel for R-2. 

R-3 in person. 

Reply has been filed on behalf of R-2. It is pointed out 

by ld. counsel for R-2 that inadvertently, it has been mentioned in the 

title  of  the reply  that  it  has been filed on behalf  of  R-2 and R-3, 

however the same is a clerical error and the reply may be treated 

only  on  behalf  of  R-2.  Copy of  reply  supplied  to  Ld.  counsel  for 

revisionist. 

It is submitted by R-3 that he is not inclined to file any 

reply to the instant revision petition. 

Ld.  counsel  for  revisionist  seeks  time  to  address 

arguments in the instant revision petition as he intends to go through 

the reply. 

As prayed, list the matter for arguments on 08.11.2021.

Date is given at the mutual convenience of the parties 

and it is expected that no adjournment shall be sought on the next 

date of hearing on any grounds whatsoever.   

 (Dharmender Rana)  
        ASJ-02, NDD/PHC/New Delhi 

23.09.2021



State v. Ravi Kumar & ors. 
FIR No. 37/2019
PS Special Cell

23.09.2021. 

Present: Sh. Irfan Ahmed, Ld. Addl. PP for State. 
None for accused persons. 

Be awaited for appearance of accused persons. 

 (Dharmender Rana)  
        ASJ-02, NDD/PHC/New Delhi 

23.09.2021

At second call:

Present: Sh. Irfan Ahmed, Ld. Addl. PP for State 
Accused Rajesh @ Vivek on bail. 
Accused Parvinder is present through VC.
Accused Ravi, Vikram and Sarfaraj are not present. 
Sh. Raj Singh, Ld. counsel for applicant/superdar Nikhil 
Pandey. 
Mohd. Irfan, Ld. counsel for accused Ravi Kumar and 

Sarfaraz.

None  has  appeared  on  behalf  of  accused  Vikram 

despite repeated calls since morning. 

Issue B/w in  the  sum of  Rs.5,000/-  against  accused 

Vikram alongwith notice to his respective surety for NDOH. 

List  the  matter  on  06.12.2021 for  appearance  of 

accused,  arguments  on  charge  and  for  disposal  of  pending 

application moved on behalf of superdar Nikhil Pandey.

 (Dharmender Rana)  
        ASJ-02, NDD/PHC/New Delhi 

23.09.2021
 



State v. Tabrez Ahmed & Ors
FIR No. 230/2019
PS Special Cell

23.09.2021. 

Present: Sh. Irfan Ahmed, Ld. Addl. PP for State. 
None for applicant Shuaib. 

Present is an application moved on behalf of applicant 

Shuaib for release of scooty and personal search articles.

Since none is present on behalf of applicant despite 

repeated calls since morning, list the instant application alongwith 

the main case on date already fixed i.e. 09.10.2021. 

 (Dharmender Rana)  
        ASJ-02, NDD/PHC/New Delhi 

23.09.2021



Kulbir Singh v. State 
CA No. 39/2019

23.09.2021

Present: Appellant in person. 

Sh. Irfan Ahmed, Ld. Addl. PP for State/respondent. 

The appellant seeks an adjournment as his counsel is 

not available today due to some personal reasons. 

On the specific request of the Ld. counsel for appellant, 

the case is adjourned for arguments on 11.10.2021. 

 (Dharmender Rana)  
        ASJ-02, NDD/PHC/New Delhi 

23.09.2021



Surender v. State & Ors 
CR No. 39/2019

23.09.2021

Present: Revisionist in person with Ld. counsel Sh. J. K. 
Sharma. 

Sh. irfan Ahmed, Ld. Addl. PP for State/R-1. 

It  is  submitted  that  although  it  is  a  State  case,  yet 

inadvertently revisionist has impleaded the complainant as a respondent. 

He prays that R-2 Puneet Singh may kindly be deleted from the array of 

parties as he is not interested to press his revision against R-2 as neither 

he is an interested party nor a proper party in the instant matter. 

I  concur  with  the  Ld.  counsel  for  the  revisionist  that 

impleadment of Puneet Singh, who happens to be simply a complainant 

with  apparently  no  stakes  involved  in  the  dispute  at  hand,  would 

unnecessarily  cause  harassment  of  R-2  Puneet  Singh.  The  State  is 

already  there  to  take  care  of  the  interest  of  the  complainant/victim. 

Accordingly,  the  prayer  of  Ld.  counsel  for  the  revisionist  to  delete  R-2 

Puneet Singh  from the array of parties stands allowed. 

The revisionist is directed to place on record fresh amended 

memo of parties. 

At request, put up for arguments with the connected revision 

petition on 09.11.2021. 

TCR be also summoned just two days before the NDOH. It 

is clarified that the proceedings before Ld. Trial Court are not stayed by 

this court. Accordingly, Ld. Trial Court is at liberty to continue ahead with 

the trial of the instant matter without being influenced by the pendency of 

the the revision petitions. 

Copy of the instant order be also sent to Ld. Trial Court for 

necessary information. 

 (Dharmender Rana)  
        ASJ-02, NDD/PHC/New Delhi 

23.09.2021



DE v. Lalit Kumar
DE/01/2021

23.09.2021 

Present: Sh. Vikas Kumar, Presenting Officer.  

Delinquent official in person. 

Adjournment is sought by delinquent official for want of 

Defence Assistance.  

As prayed,  list  the matter  for  further  proceedings on 
22.10.2021. 

  (Dharmender Rana)  
      Enquiry Officer NDD/PHC/ND 

23.09.2021



Rajeev Kumar Garg v. Surinder Kumar Bansal
Case No. 41/2020

23.09.2020

Present:  Sh. S. K. Bhardwaj, Ld. counsel for appellant. 

Sh. Praveen Laroiya, Ld. counsel for respondent.

Previous cost of Rs.10,000 has been paid by the Ld. 

counsel for appellant to the Ld. counsel for the respondent. A sum of 

Rs.40,000/-  is  also  paid  by  Ld.  counsel  for  appellant  to  the  Ld. 

counsel for respondent.

Ld.  counsel  for  appellant  seeks  some  more  time  to 

make  the  balance  payments  as  wife  of  appellant  has  been 

hospitalized and appellant was not able to arrange money. 

Ld.  counsel  for  respondent  submits  that  on 

humanitarian grounds, some more time be given to the appellant for 

payment of the balance amount subject to cost.

In the interest of justice, adjournment sought on behalf 

of the appellant is allowed subject to payment of Rs.5,000/- as cost 

to be paid by the appellant to the respondent. 

As prayed, list the matter for arguments on 11.10.2021. 

 (Dharmender Rana)  
        ASJ-02, NDD/PHC/New Delhi 

23.09.2021



FIR No. 67/2015

PS Special Cell

U/s 17/18/18B/20 UAPA , u/s 464/465/468/471/120B/174A IPC

& u/s 12 (1)(B) of Passport Act.  

State Vs. Syed Mohd. Zeeshan Ali

23.09.2021

Present: Sh. Irfan Ahmed, Ld. Addl PP for State.

Sh. M. S. Khan, Ld. counsel for applicant/accused 

Syed Mohd. Zeeshan Ali. 

Present  is  second  application  moved  on  behalf  of 

applicant/accused Syed Mohd.  Zeeshan Ali  for  grant  of  bail.  It  is 

submitted that applicant/accused has been falsely implicated in the 

present  case and  he  is  languishing  in  j.c  since  09.08.2017.  It  is 

submitted that charge-sheet has already been filed in the present 

and the case is at the stage of recording Prosecution Evidence and 

trial in the instant matter is likely to consume considerable time and 

hence no fruitful purpose would be served by keeping him behind 

the  bars.  It  is  further  submitted  that  there  is  no  incriminating 

evidence  available  on  record  to  prove  the  guilt  of  the 

applicant/accused in the instant matter or that he was having any 

connection with any terrorist organization or any of the co-accused 

persons. It is submitted that applicant/accused is ready to abide by 

any term or condition imposed by this court while granting him bail. It 

is thus prayed that he may be released on bail.    

In support of his submissions, Ld. counsel has placed 

reliance upon the judgments in the matter of  Paramjit Singh v. State  

AIR  2000SC  3473,  Shamil  Sawuib  Nachan  v.  The  State  of  

Maharashtra  2013(4)  ABR 1419,  State  of  Maharashtra  v.  Shamil  

Saquib  Nachan  SLP(Crl.)  No.  4491/2013,  A.  Ramachandran  v.  

Central Bureau of Investigation & Ors 2015(3) KHC 678, National  

Investigation Agency v. Areeb Ejaz Majeed 2021 ALLMR (Cri) 1306,  



Shaheen Welfare Association v. Union of India & Ors AIR 1996 SC  

2957, Jayanta Kumar Ghosh & Ors v. State of Assam & Ors (2010)  

6 GLR 727, State of kerala v. Raneef 2011 (1) ACR 333, Kanchan  

Mishra v. State of NCT of Delhi 2012 (130) DRJ 646, Sagar Tayaram  

Gorkhe  &  Anr  v.  State  of  Maharashtra  MANU/SCOR/00060/2012  

and Angela Harish Sontakke v. State of Maharashtra 11 (2016) CCR 

374 (SC).  

It  is  forcefully argued that  since applicant/accused is 

languishing in jail since 2017, therefore, statutory bar u/s 43D (5) of 

the Unlawful  Activities (Prevention)  Act  (hereinafter  referred to  as 

'UAPA') is not applicable in the case at hand. It  is submitted that 

Article  21  of  the  Constitution  of  India  confers  an  inviolable 

fundamental  right  of  expeditious  trial  to  the  applicant/accused.  In 

support of his submissions, Ld. counsel has placed reliance upon 

the judgment of Hon'ble Apex Court in the matter of Union of India 

v. K. A. Najeeb, SLP (Crl) No. 11616 of 2019: SCC OnLine SC 50.

Ld.  Addl.  PP  has  vehemently  opposed  the  bail 

application  arguing  that  a  secret  information  was  received  that  a 

module of  terrorist outfit Al-Qaida in the Indian Subcontinent which 

was  busted  with  the  arrest  of  accused  Mohd.  Asif,  Mohd.  Abdul 

Rehman,  Abdul  Sami  @  Uzair  and  Syed  Anzar  Shah  and  their 

planning for terrorist activities in Delhi/NCR and other parts of India 

was  thwarted.  It  is  submitted  that  during  investigations, 

applicant/accused Syed Mohd. Zeeshan Ali was declared PO vide 

order  dated  12.07.2016  and  subsequently,  he  was  arrested  on 

09.08.2017. 

It is submitted that the instant matter is at the stage of 

recording prosecution evidence and sufficient incriminating evidence 

has come on record against the applicant/accused to prove his guilt  

in  the  commission  of  the  alleged  offence.  It  is  submitted  that 

applicant/accused alongwith his real brother Syed Mohd. Arshiyan, 

brother-in-law Sabeel  Ahmed and others was declared PO in  the 

present  case;  Sabeel  Ahmed  is  the  real  brother-in-law  of  Kafil 

Ahmed who  had  committed  suicidal  attack  at  Glasgow airport  in 



2007.  It  is  submitted  that  on  16.10.2015,  the  applicant/accused 

came  to  Bengaluru  from  Saudi  Arabia  for  his  Walima  party  on 

26.10.2015 in Jamshedpur and on 12.11.2005, he returned back to 

Saudi  Arabia;  he  had  invited  accused  Mohd.  Abdul  Rehman  to 

attend  the  Walima  party  qua  which  there  is  transcription  of 

intercepted  calls  held  between  applicant/accused  and  Maulana 

Abdul  Rehman with  another  person which sufficiently  proves that 

Maulana  Abdul  Rehman  visited  Jamshedpur  to  meet  the 

applicant/accused to attend the walima party. It is further submitted 

that  the  applicant/accused  had  obtained  Mobile  sim  upon  the 

strength of  voter I-card having wrong parentage; it has been proved 

from  the  CDR  of  mobile  number  8149200524  used  by  the 

applicant/accused  that  he  was  in  touch  with  many  arrested  and 

wanted accused persons of this case. It is submitted that as per the 

expert  opinion,  the  voice  samples  have  matched  with  their 

questioned intercepted voice calls. It  is submitted that PW Saquib 

Khan has deposed that accused Mohd. Abdul Rehman, who used to 

deliver hatred speeches, used to visit  Jamshedpur frequently and 

was well known to applicant/accused and his elder brothers. 

It  is  submitted  that  there  is  sufficient  incriminating 

material  available  on  record  to  show  that  applicant/accused 

alongwith his elder brother Syed Mohd. Arshiyan, Sabeel Ahmed and 

others was providing logistics/financial aid to arrested and wanted 

accused persons of AQIS in India and abroad; when Mohd. Abdul 

Rehman  had  visited  Pakistan,  UAE  and  even  Jharkhand, 

applicant/accused remained available there. It  is  further submitted 

that even during investigation, accused Sabeel Ahmed has revealed 

that when applicant/accused visited India for his Walima party, he 

gave him Rs.  1.7 lacs to  hand over  the same to  Maulana Abdul 

Rehman as terror funding and applicant/accused complied with the 

same. It  has also been revealed by accused Sabeel  Ahmed that 

applicant/accused  was  radicalized  and  providing  financial  and 

logistic support to the arrested and wanted militants of Al Qaida in 

Indian  Subcontinent  and  in  Saudi  Arabia  including  Mohd.  Abdul 



Rehman. 

It  is further submitted that PW Amir Syed has stated 

that  applicant/accused  alongwith  his  elder  brother/accused  Syed 

Mohd.  Arshiyan  and  accused  Sabeel  Ahmed  were  collecting 

donations for Maulana Abdul Rehman in Saudi Arabia and accused 

Sabeel  Ahmed was giving this amount in India to Maulana Abdul 

Rehman through his rental income of Karnataka to accused Mohd. 

Abdul Rehman through Tajir Pasha. 

It  is  further  submitted  by  Ld.  Addl.  PP that  there  is 

statutory bar u/s 43 (D)(5) of UAPA coupled with the proviso that the 

accused  persons  shall  not  be  released  on  bail,  if  there  are 

reasonable grounds for believing that the accusations against the 

accused  are  prima  facie  true.  It  is  further  submitted  that  the 

allegations against the present applicant are serious in nature. It is  

further submitted that 14 material witnesses have been examined in 

the present case who are intact and have supported the prosecution 

case.  It  is  submitted that  other  material  witnesses  are yet  to  be 

examined and if applicant/accused is released on bail, there is every 

likelihood that he may jump the bail  which would hamper the fair 

course of trial.  

Ld.  Addl.  PP  has  placed  strong  reliance  upon  the 

judgment  of  Hon'ble  Apex  Court  in  the  matter  of  NIA v.  Zahoor 

Ahmed Shah Watali (2019) 5 SCC 1. 

I  have heard the rival submissions and also carefully 

perused the record. 

Before  proceeding  ahead,  it  would  be  relevant  to 

reproduce herein Section 43D(5) of UAPA for ready reference which 

reads as under:

“...43D Modified application of certain provisions of the Code:-

(5) Notwithstanding  anything  contained  in  the  Code,  no  person 

accused of an offence punishable under Chapters IV and VI of this 

Act  shall,  if  in  custody,  be released on bail  or on his own bond 

unless  the  Public  Prosecutor  has  been  given  an  opportunity  of 
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being heard on the application for such release: 

Provided that such accused person shall not be released on bail or 

on his own bond if the Court, on a perusal of the case diary or the 

report made under section 173 of the Code is of the opinion that 

there  are  reasonable  grounds  for  believing  that  the  accusation 

against such person is prima facie true...”

Perusal  of  Section  43D(5)  of  UAPA  reveals  that 

besides the well  settled considerations like nature of accusations, 

gravity of offence etc, an additional statutory bar is imposed upon 

the  power  of  the  Court  to  grant  bail.  No  person  accused  of  an 

offence punishable under Chapter IV and Chapter VI of UAPA can 

be  released  on  bail  unless  the  court  is  of  the  opinion  that  the 

accusation against the accused is prima facie not true. In the instant 

matter, this court while framing charges against the accused persons 

has  already  conclusively  opined  that  a  prima  facie  case  for 

commission  of  the  offence  punishable  u/s  18/18B/20  of  UAPA is 

made out  against  the applicant/accused and now it  is  not  legally 

permissible for either of the parties to contend that no prima facie 

case is made out against the applicant/accused. 

 Further,  reliance upon the judgment of  Hon'ble  Apex 

Court in the matter of UOI v. K. A. Najeeb (supra) is also misplaced. 

In that case, Hon'ble Apex Court has refused to set aside the order 

of bail granted to the accused therein by the Hon'ble High Court. In 

that case, it has nowhere been observed that the statutory bar u/s 

43D(5) of UAPA is inoperative or that the observations of the Hon'ble 

Apex  Court  in  the  matter  of  NIA v.  Zahoor  Ahmed  Shah  Watali  

(supra) have been overruled. It has been observed in UOI v. K. A. 

Najeeb (supra) that :

“...18.  It  is  thus  clear  to  us  that  the  presence  of  statutory 

restrictions like Section 43−D (5) of UAPA per−se does not oust 

the  ability  of  Constitutional  Courts  to  grant  bail  on  grounds  of 

violation of Part III of the Constitution. Indeed, both the restrictions 

under  a  Statue  as  well  as  the  powers  exercisable  under 

Constitutional  Jurisdiction  can  be  well  harmonised.  Whereas  at 

commencement of proceedings, Courts are expected to appreciate 



the legislative policy against grant of bail but the rigours of such 

provisions will melt down where there is no likelihood of trial being 

completed within a reasonable time and the period of incarceration 

already  undergone  has  exceeded  a  substantial  part  of  the 

prescribed sentence. Such an approach would safeguard against 

the possibility of provisions like Section 43−D (5) of UAPA being 

used as the sole metric for denial of bail or for wholesale breach of 

constitutional right to speedy trial...”

Evidently,  Hon'ble  Apex  Court  has  merely  observed 

that  despite  the  statutory  restrictions  u/s  43D(5)  of  UAPA,  the 

Constitutional Courts may grant bail on violation of Part III of the 

Constitution. Consequently, it cannot be argued that the statutory bar 

u/s 43D(5) of UAPA is not applicable in the instant case. 

In  the  matter  of  NIA v.  Zahoor  Ahmed  Shah  Watali 

(supra)  while  setting  aside  the  orders  of  the  Hon'ble  High  Court 

granting bail to the accused in a case of UAPA. Hon'ble Apex Court 

has observed as under :

“...  The High Court  clearly  overlooked the settled legal  position 

that,  at  the  stage  of  considering  the  prayer  for  bail,  it  is  not 

necessary to weigh the material, but only form opinion on the 

basis of the material before it on broad probabilities. The court 

is expected to apply its mind to ascertain whether the accusations 

against the accused are prima facie true...”.

It is forcefully argued by Ld. Counsel for the applicant 

that  dehors the powers of the constitutional court to grant bail  in 

UAPA cases,  even trial  courts  are competent  to  grant  bail  to  the 

accused facing trial  under UAPA as rigors of  43D(5) of  UAP has 

been considerably diluted by the Hon'ble Apex Court in the matter of 

UOI v. K. A. Najeeb (supra). In order to buttress his arguments, Ld. 

Counsel  has  placed  heavy  reliance  upon  Para  no.  20  of  the 

judgment of Hon'ble Apex Court in the matter of  UOI v. K. A. Najeeb 

(supra). The relevant para is reproduced herein for ready reference:

“...20.  Yet  another  reason  which  persuades  us  to  enlarge  the 

Respondent  on  bail  is  that  Section  43D(5)  of  the  UAPA  is 
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comparatively less stringent than Section 37 of the NDPS. Unlike 

the NDPS where the competent Court needs to be satisfied that 

prima facie  the accused is  not  guilty  and  that  he is  unlikely  to 

commit another offence while on bail; there is no such precondition 

under  the  UAPA.  Instead,  Section  43D  (5)  of  UAPA  merely 

provides another possible ground for the competent Court to refuse 

bail, in addition to the well settled considerations like gravity of the 

offence,  possibility  of  tampering  with  evidence,  influencing  the 

witnesses  or  chance  of  the  accused  evading  the  trial  by 

1absconsion etc...”

In my considered opinion, Hon'ble Apex Court  in the 

abovesaid para has merely observed that Section 43D(5) of UAPA is 

comparatively less stringent than Section 37 of the NDPS Act but the 

said observation cannot be construed to contend that statutory bar 

u/s 43D(5) of  UAPA is no longer operative and the same can be 

given a go by. The fundamental  right of  expeditious trial  is  to be 

essentially tempered with the ground realities. There are about 651 

cases  pending  in  this  court  as  on  date.  This  court  is  special 

designate court for dealing with Unlawful Activities ( Prevention) Act, 

Prevention of Money Laundering Act, The Scheduled Castes and the 

Scheduled Tribes ( Prevention of Atrocities Act), Cases investigated 

by  Special  Cell,  Delhi  Police,  Electricity  Act,  Official  Secrets  Act, 

Drugs and Cosmetics Act and SEBI Act. Further, there were about 

five  cases  wherein  directions  were  passed  by  the  Hon'ble  Apex 

Court and Hon'ble High Court for expeditious disposal, out of  which 

one  case  has  already  been  disposed  off.  Time  is  essentially 

consumed  in  trial  of  an  intricate  case  requiring  analysis  of 

voluminous evidence led on behalf of the prosecution but it cannot 

be contended that the requisite time consumed in trial of that case is 

violative  of  Article  21  of  the  Constitution  of  India.  Around  14 

witnesses have already been examined in the case at hand and due 

to present pandemic situation, the evidence could not be recorded 

due to suspended functioning of the courts. 
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In the case at hand, the crucial witnesses are yet to be 

examined. One of the witness has reported to the police that he was 

not  aware  of  the  fact  that  applicant/accused  was  one  of  the 

terrorists. He has further reported to the police that accused Mohd. 

Abdul  Rehman  was  in  touch  with  applicant/accused.  Material  on 

record  suggests  that  applicant/accused  alongwith  co-accused 

persons  were  collecting  donations  for  Maulana  Abdul  Rehman in 

Saudi Arabia and  co-accused Mohd. Abdul Rehman used to deliver 

hatred  speeches.  There  is  ample  material  available  on  record  to 

suggest that applicant/accused has close knit ties with co-accused 

Mohd. Abdul Rehman. The applicant/accused is further reported to 

have  procured  the  mobile  sim upon  the  strength  of  voter  I  card 

mentioning  wrong  parentage  of  the  applicant/accused. 

Applicant/accused has evaded his arrest, so  much so that he was 

declared a Proclaimed Offender.  The charges have already been 

framed against the accused. 14 prosecution witnesses have been 

examined  and  other  material  witnesses  are  yet  to  be  examined. 

Considering the seriousness of allegations and enormity of charge 

and statutory bar u/s 43D(5) of UAPA, I am of the considered opinion 

that the instant bail application is bereft of any merits and the same 

is accordingly dismissed. 

Application is disposed off accordingly. 

Copy of the order be given dasti. 

Instant  order  be  uploaded  on  the  court  website 

immediately. 

 (Dharmender Rana)  

        ASJ-02, NDD/PHC/New Delhi

                23.09.2021.


